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SHRI JAGESH DESAI: Mr. Chairman, 
Sir, I would like to know from the hon. 
Minister the names of the Members of  the  
Committee  and  whether a     time 
limit  has  been  fixed  for  the  submission 
of the report of the Committee. 

SHRI    NARAYAN    DATT TIWARI: 
Shri   R. N.  Chopra,  Additional  Se 
Department   of  Industrial   Development  is 
the   Chairman   of   this   Committee.     Shri S. 
L. Kapur, Joint Secretary, Licensing, a Joint  
Secretary  from  the  Department  of Company    
Affairs,     Ministry    of      Law, Justice and 
Company Affairs, and a Joint Secretary in the 
Ministry of Finance,   are the members and Shri 
K. C. Shrivastava, Joint  Development 
Commissioner in    the small-sca'e industries, is 
the convener. So, this Committee has been set 
up by the 5th April   and   it   is   expected   that   
it   would submit its report, because there are 
many facets of the problem, within three 
months. 

 
Setting  up  of  Planning  Bodies  in Stales 

and Union Territories 

*64. SHRI SHRIKANT VERMA; Will the 
Minister of PLANNING be pleased to •tate: 

(a) whether there is any proposal under 
Government's consideration to set up plan 
ning bodies on the pattern of Planning 
Commission in all the States and Union 
Territories; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF PLANNING (SHRI 
S. B. CHAVAN): (a) and (b) While the 
Planning Commission has no proposal to set 
up planning bodies on the pattern of the 
Planning Commission in all the States/Union 
Territories, it had requested all the States as 
early as in 1971 to set up Slate Planning 
Boards in the best interests of Integrated 
national   planning, in 

pursuance of this, most of the States have 
established State level Planning Bodies 
known variously as State Planning Com-
missions, State Planning Board or State 
Development   Board,  etc 
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SHRI S.  B.  CHAVAN; Sir, so far  as the   
functioning   of   the   State      Planning Boards 
or State Planning Commissions is concerned,  
we  do  not  get  any  feedback from   the   
respective   State   Governments and we do not 
monitor either.   How often they meet  and what  
matters  are     being deliberated  in the planning 
bodies at the State level is a matter for the State 
Governments, The State Governments are also 
equally  responsible  bodies  and  I do not 
t h ink  that they will  not be fully utilising the 
State Planning or apex planning machinery 
which is available to them. At    the district   
level   also,   some   of   the      State 
Governments have constituted some planning 
machinery and they are trying to have 
decentralised planning in those areas;    but I am 
sorry to say that barring 4 or 5— might be 6 
States—rest of the States have still to go in for 
district planning machinery in spite of the fact 
that some kind of incentive assistance has- been 
promised by the, Planning Commission. 

 

 

SHRI S. B. CHAVAN: Sir, the    hon. 
Member  has not properly     understood. .. 

SHRI  SHRIKANT  VERMA;      I  have 
understood it. 

SHRI S. B. CHAVAN_____what 1   have 
stated here. I have merely said that we do not 
get the feed-back. But it does not necessarily 
mean that they aro not functioning. Planning 
Commission had given the guidelines... 



15        Oral Answers [RAJYA     SABHA] to Questions    16 

SHRI SHRIKANT VERMA; I am not 
saying that. 

SHRI S. B. CHAVAN: Getting or not 
getting the feed-back is a different matter 
altogether. The way these guidelines have 
been given to them, it is for the State 
Government and those planning bodies to sit 
together and find out whether they are 
fulfilling the objective for which those bodies 
have been set up. In fact, we are trying to 
emphasise upon all the State Governments to 
set up also district planning machinery so that 
decentralised planning in the correct sense 
may also be implemented and I am happy to 
say that almost half a dozen States have taken 
full advantage of the assistance which is 
available. We have also requested other State 
Governments to follow suit and see that 
district planning machinery is also set up in 
their States. 

SHRl SHRIKANT VERMA: Did you get 
any feed-back from West Bengal, Andhra, 
Tamil Nadu? 

SHRI KALYAN ROY: And Orissa, Bihar, 
Maharashtra? 

SHRI S. B. CHAVAN: I think I have st;ited 
very clearly, and unambiguously that we are 
not getting feed-back from these planning 
bodies. Planning bodies are meant to assist 
the State Governments, and merely because 
we are not getting the feed-back does not 
mean that they' are not functioning in those 
respective States. 

PROF. C. LAKSHMANNA: Will the 
Minister for Planning be pleased to state the 
nature, type and volume of assistance that is 
being promised by the Union Government to 
the States for setting up district planning 
boards? 

SHRI S. B. CHAVAN: So far as State 
planning boards are concerned, it is almost 
two-thirds of the total amount which they 
have been spending, and so far as district 
planning machinery is concerned, it  is fifty-
fifty. 

SHRI M. M. JACOB: During the Second 
Plan period,     Panchayat commit- 

tees were requested by the Planning Com-
mission to send proposals from     various areas 
and it was found that it was a very successful 
experiment and there was feedback at that 
time, and the result was the formulation of the 
Third Five Year Plan which   had   some   
deep-rooted   setting   in the Indian villages. 
All of us agree that planning is a process by 
which    we can bring about social change in a 
rapid way and also it can eradicate regional 
imbalances of the country.    Having    
accepted these two positions, eradicating    
regional imbalances in the country and also 
bringing   about   rapid   social      and   
economic changes through various 
programmes, don't you  think  that the 
Planning Commission must have a monitoring 
process by which the State machinery and the 
district machi-nary could be integrated, much 
more integrated   than   now   because   
planning   is the  corner-stone  for  the  unity   
of     the country. Planning is the only method 
by which we can really and effectively bring 
about the unity of the    country   in    the 
economic field and the economic disparity is 
one of the major reasons for the disunity in the 
country and this is one of the reasons, main 
reasons, for the socalled agitations in various 
parts of the sountry. Therefore, I would  
suggest and I would request   the   Planning  
Minister   to     give consideration to the 
effective monitoring in the   Planning  
Commission     of  the  State units as well as 
the district units and we should also formulate 
new schemes in this regard.    I would also like 
to point out in this connection that the PEO, as 
far as the evaluation of the programmes is con-
cerned, is not working as it used to be in the 
previous years. I feel, that something should  
be  done  in  this  regard  to  bring about co-
ordination between    the Central Ministry and 
the State machinery. This is very necessary. Is 
there any proposal con--templated by the 
Planning Commission in this regard? 

SHRI S. B. CHAVAN: So far as    
themonitoring and evaluation part of the 
question is concerned, there is a evaluation 
division in the Planning Commission. Mo-
nitoring cell is already there in the Planning 
Commission and we try to monitor the 
schemes  and programmes undertaken 
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by the State Governments as well as by the 
Central Ministries. But it will be going too far 
if we have to find out if the apex body meets 
or not, whether they regularly conduct their 
business according to the guidelines or not, 
whether the district boards are discharging 
their functions as was  contemplaied  and  so  
on.   This  will 

mean that we do not have full trust in the 
local units who are supposed to function 
according   to   the   guidelines. 

Loss to SAIL 

*65. SHRI  CHATURANAN MISHRA-
SHRIMATI   RATAN   KUMARI: 

Will the Minister of    STEEL      AND 
MINES be pleased to state: 

(a) whether it is a fact that during 1983-84 
the Steel Authority of India have incurred a 
loss of over Rs. 300 crores, if so,  what are 
the main reasons therefor; 

(b) at what capacity rate the different 
steel plants under the Steel Authority of 
India are running; and 

 
(c) what remedial measures Govern 

ment contemplates to reduce this heavy 
loss? ?. _ 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY AND STEEL 
AND MINES (SHRI ARIF MOHD. KHAN): 
(a) to (c) A Statement is laid on the Table of 
the House. 

Statement 

(a) SAIL incurred losses in 1983-84; the 
exact loss of SAIL plants in 1983-84 will 
be known only after accounts for the 
year   have  been   closed. 

(b) The capacity utilisation of SAIL 
plants is given in Annexure. 

(c) The main reason for the loss of SAIL 
is that the net increase in realisation continues 
to be lower than the increase in costs, as set in 
the following table:— 

(All figures in, Rs. in crores)  
 1980-81 1981-82 1982-83 

Estimated increase in sales realisation of SAIL 
over the previous year, (steel and pig iron) 

125 3'9 231 

Estimated increase in costs over the previous    

—raw materials, stores, spares, power. 124 232 199 

—salaries & wages 29 42 57 

—maintenance 3 10 3 

—depreciation  9 9 

—interest 15 11 78 
Total increase in cost over the previous year of 
the above items. 

170 304 346 

†The question was actually asked on the   floor of the House by Shri    Chaturanan Mishra. 


